
BEFORE THE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE, KOLKATA 

IN 

Appeal No. 04 of 2020 (EZ) 

  

IN THE MATTER OF: - 

Bimal Gogoi                                                        …. Appellant 

VERSUS 

Union of India                                                      …Respondent 

INDEX 

Sl. No. DETAILS PAGE No. 
 

1. Annexure R1/1: 
Copy   of   the   order   
dated  07.12.2020 

             5-9 

2. Annexure R1/2: 
Copy of the letter 
dated 27.08.2024 of 
SRO, MoEF&CC, 
Guwahati 

10 

3. Annexure R1/3: 
Six-monthly 
compliance report 
(October 2023 to 
March 2024) 

11-62 

 

FILED BY- 
Ms. Anamika Pandey 
(Advocate) 
(For Respondent No.1) 



NO TARY 

G. SARMAH 
Kamru (M) 

KAM-in 

PNMEN 
of 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

Bimal Gogoi 

Union of India 

iA 

EASTERN ZONE, KOLKATA 

IN THE MATTER OF: -

IN 

Appeal No. 04 of 2020 (EZ) 

VERSUS 

Appellant 

AFFIDAVIT ON BEHALF OF RESPONDENT NO.1, 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE 

CHANGE 

MOST RESPECTFULLY SHOWETH: 

...Respondent 

I, Hemen Hazarika, son of Late Harakanta 

Hazarika, aged about 44 years, presently posted as Scientist 

"E" in the Sub-Office, Guwahati under Regional Office Shillong, 

Ministry of Environment, Forest & Climate Change, 

Government of India at 4th Floor Housefed Complex, 

Rukminigaon, Six Mile, G.S. Road, Guwahati-781022, do 

hereby solemnly affirm and state as under: 



1. ThatI am duly authorized and competent to swear the present 
Counter affidavit on behalf of the Ministry of Environment, 
Forest and Climate Change (MoEFCC). 

2. That the contents of the application, unless specifically 
admitted, are denied to the extent that they are inconsistent 
with submissions made hereinafter. 

3. It is respectfully submitted that the instant Reply is filed by 
the Answering Respondent without prejudice to his right to 
file a fuller and more detailed reply at a later stage, if so 

necessary. 

4. That the Environmental Clearance Dated 11.05.2020 has been 
granted to M/s Oil India Limited for the drilling of seven wells 

for hydrOcarbon exploration at Dibru Saikhowa National Park 

area, Tinsukia District, ASsam. It is further submitted that the 

Hon'ble Gauhati High Court at Guwahati in the matter of PIL 

No. 35 of 2020 in the matter of Mrinmoy Khataniar VS. Union 

of India has directed as following: 

K0TAR 
G. SARMAH 
Kanrup (M) 
Regd. No. 
KAM-13517 
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"It has been submitted at the Bar by the learned 

COunsel for the respondent, Mr. Pathak, Standing 

COunse/ for the Forest Department that at the 

instance of the OIL, the Assam State Biodiversity 

Board is proceeding to make the impact 

assessment. If that is so, let them proceed with 

the aforesaid exercise. However, till such exercise 

is completed by the Assam State Biodiversity Board 

clearing any such activity, the Environmental 

RNMENT 



TARY NO 

G. SARMAH 
Kamrup (M) 

Recd. !o. 
KAIM-135170 

5. It is submitted that, based on the latest six-monthly 

compliance report submitted by the M/s. Oil India Ltd. for the 
period from October 2023 to March 2024, the said project has 
not yet commenced. Further, based on the latest six-monthly 

compliance report, the Sub Regional Office (SRO) of the 
Ministry at Guwahati vide letter dated 27.08.2024 informed 

that the project has not yet been started and the EC 

Conditions will be complied prior to project execution. 

RMMEN 
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/NDIA 

Clearance issued on 11.05.2020 may not be given 
effect for Extension Drilling and Testing of 
Hydrocarbons at 7 (seven) locations by OIL under 
Dibru Saikhowa National Pak area, Tinsukia" 

A copy of the order dated 

07.12.2020 has been annexed 

herewith as Annexure R1/1. 

A copy of the letter dated 

27.08.2024 of SRO, MoEF&CC, 

Guwahati and the Six-monthly 
compliance report (October 
2023 to March 2024) are 

annexed herewith as Annexure 

R1/2 and Annexure R1/3. 

6. That it is respectfully submitted that for reconsideration or re 

examination of Environmental Clearance (herewith referred as 

EC) as per Para 8 of the Hon'ble National Green Tribunal order 

dated 18.07.2024, the project proponent is required to submit 



GOVE 

NOTAR 

G. SARMAH 
Kamrup (M) 
Regd. No. 
KAM-13517 

ERN MENT of 

an application together with the Biodiversity Impact 
Assessment Study Report. 

7. So far, the Ministry has not received any proposal for 
reconsideration or re-examination from the project proponent. 

The Ministry shall consider the proposal as and when the same 
will be applied through the proper channel. 

8. Therefore, it is respectfully submitted that the present counter 
affidavit may kindly be taken on record and into consideration 
and the Hon'ble Tribunal may pass appropriate Order(s), 

direction(s) as deemed fit and proper under the facts and 
circumstances of the present case. 

Identified by: 

Verified at Guwahati on this 2nd day of September, 2024 
that the contents of the above affidavit in paragraph 1 to 8 

are correct to my knowledge and belief based on official 

records and nothing material has been concealed there from. 

Melond Man 

MEHBOOB ALAM 

Advocate 

VERIFICATION 

s. No. 
Date 

Enrolment No. 571 of 2017 

Reg 
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Kamrup (M) 

GITANJALEE 

NOTA DARMAH 

Guwan0 KAM-3517 

GOVT. OF INDIA 

44| 24; 

JR.HEMEN HA2ARIkn 

DEPONENT 

NOTARY PUBLIC: OATH COMMISSIONER Solemnly affirmed before me this day, I certify that I read over and explaned the contents to the c:olarant and that the declarant SCmed pcr.ectly to understarnd them. 
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qFiI TN$'R
Government of India

qqf{rur,il{ \,ii qfrdrg qRirdq {Tffiq
Ministry gf Environment, Forest & Climate Change

ttfrq olqfrq. Rroiq/nre to NAr oFFtcE, sH I LLo NG
gqorqfsq, [Er6rfizsus - oFFrcE, GUwAHATT

+?ftd'fu6, d+UsEcr.d, ffis, o-soffis, UErorfi - u a I o ? ?
4th Floor, Housefed building, GS Road, Rukminigaon,Guwahati -7BLOZT

E{tlT$t.|-el Fax: 036 l -2962350, E-mail:iro.guwahati-mefcc@gov.in
File No.RO N gust.2024

To,
The Member Secretary (lA-lnd-2), Addl. Director/Scientist ,E,

Ministry of Environment, Forest & Climate Change,
Govt. of India
Indira Paryavaran Bhawan, Jorbagh road,
NewDelhi-110003

Sub: Bimal Gogoi V. Union of India & Ors., C.A.2O4O of 2022-reg.

Ref: (i) Ministry's e-mail dated 23-08 -2024.
(ii) Letter F.No. RO-NE1E1IA1ASlMIl2}9l1765 dated 3l't December,2O2l of IRO,
Guwahati, MoEF&CC.

S ir,
With reference to the subject and letters cited above, I am directed to inform that as per the

Six-monthly compliance report (October, 2023 to March, 2024) submitted vide e-mail dated I l-
06-2024 (copy enclosed) by M/s. Oil India Ltd. it was stated that project has not yet been started
and the EC Conditions will be complied prior to project execution. In this regard, prior to
conducting site inspection, Sub-Office Guwahati vide letter under reference (ii) above requested
the project proponent to submit the required documents, which are yet to be submitted to this office.

This is for your kind information please.

Enclosed as stated.

Yours faithfully,

,/, ,r.ffirT
Scientist'E'

rl.6qil ir.q"d
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Anamika Pandey <legumjure@gmail.com>

Appeal-04-2020/EZ- Bimal Gogoi -vs- Union of India
Anamika Pandey <legumjure@gmail.com> Mon, Sep 2, 2024 at 4:22 PM
To: ritwickdutta@gmail.com, rahulpratap.adv@gmail.com, mrdey@rediffmail.com, Surendra Kumar <surendra_kr15@rediffmail.com>
Cc: membersecretary@pcbassam.org

To,
Mr. Ritwick Dutta, Advocate 
ritwickdutta@gmail.com
For Appellant(s) 

Mr. Rahul Pratap, Advocate 
for  For Respondent  -2 
rahulpratap.adv@gmail.com

Mr. Shyambar Deb, Advocate 
For Respondent - 3
membersecretary@pcbassam.org

Ms. Malabika Roy Dey, Advocate 
For Respondent  -4
mrdey@rediffmail.com

Dear Sir/Madam,
          Please find the scan copy of notarized affidavit filed
 on behalf of the MOEFCC. 
This is for your kind information and record. 

Regards,

Warm Regards, 
 
Anamika Pandey
Advocate

Calcutta Office:
Hasting Chambers,
7 C, Kiran Shankar Roy Road,
2nd Floor, Room No. 6, Kolkata-700 001
033- 46033642, +91 8336835229, +91 7439600631.
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